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1 
BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 
ORIGINAL APPLICATION NO. 744 OF 2022 

 
IN THE MATTER OF: 
 
MOHARRAM ALI      ….APPLICANT 

VERSUS 
STATE OF UTTAR PRADESH & ORS.      ….RESPONDENTS 

 

REPLY ON BEHALF OF RESPONDENT/BINDLAS DUPLUX 

LIMITED WITH SUPPORTING AFFIDAVIT 

 

MOST RESPECTFULLY SHOWETH: 
1. That the present Reply is being filed on behalf of Bindlas 

Duplux Limited, through its Director Mr. Ankit Agrawal, who 

is competent to swear the Affidavit on its behalf.  

2. That the present Reply is being filed in compliance of order 

dated 12.01.2024 passed by this Hon’ble Tribunal, pursuant 

to notice being received by the Answering Respondent of the 

pendency of the present proceedings. The present Reply is 

primarily being confined to the report of the Joint Committee 

dated 11.01.2024 filed before this Hon’ble Tribunal in the 

captioned matter. 

3. That at the outset it is submitted that the Answering 

Respondent is a company, which has been a reputed 

presence in the industrial circles since the last several years 

and prides itself on practicing the highest standards of 

professional and business ethics in pursuing its commercial 
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2 
interests. It is earnestly submitted that the Answering 

Respondent is not indulging in any pollution of any kind and 

has always offered full co-operation to the statutory 

authorities and has been extremely vigilant in ensuring that 

all environmental and statutory norms and regulations are 

complied with. The company has got all the statutory 

clearances from the regulatory authorities and considers 

compliance of the same as part of responsibly conducting its 

mercantile interests with the highest standards of probity 

and ethics. The industrial units of the Answering 

Respondent have employed all the necessary safeguards in 

the form of installing modern machinery and adopting 

environment friendly means to ensure that no pollution of 

any kind is caused by the industry. The Answering 

Respondent also ensures at all times that no untreated 

effluents are discharged from its industrial units. 

4. That the Answering Respondent believes in pursuing its 

commercial interests in a responsible manner and is willing 

to participate in any process that is undertaken for the 

safeguarding, protection, preservation and improvement of 

the surrounding environment in the industrial area, where 

the units of the Answering Respondent are situated.  

5. That the Answering Respondent has been operating at all 

times with a valid consent from the UPPCB under the 

provisions of the Water (Prevention and Control of Pollution) 

Act, 1974 and the Air (Prevention and Control of Pollution) 
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3 
Act, 1981, in respect of both its industrial units. The current 

consents, granted by the UPPCB to the Answering 

Respondent under the above named statutes, are valid till 

31.12.2027, in respect of both the units. 

Copies of the consolidated consents, granted to the 

Answering Respondent by UPPCB, in respect of both units, 

are annexed and marked as Annexure-1 (Colly). 

6. That the Answering Respondent has also obtained the 

Authorization under the provisions of Hazardous and Other 

Wastes (Management and Transboundary Movement) Rules, 

2016 from the UPPCB, in respect of both its units, with the 

latest ones being valid till 16.11.2027 [Unit-1] and 

22.12.2027 [Unit-2] respectively. 

Copies of the Authorizations, issued by the UPPCB in favour 

of the Answering Respondent, under the provisions of the 

Hazardous and Other Wastes (Management and 

Transboundary Movement) Rules, 2016, in respect of both 

the units, are annexed and marked as Annexure-2 [Colly]. 

7. That the used oil, contaminated cotton rags or other cleaning 

materials, empty barrels/containers/liners, which may be 

contaminated with hazardous chemical waste, are disposed 

of by the Answering Respondent through the Treatment, 

Storage and Disposal Facility [TSDF] of Bharat Oil and Waste 

Management Limited, which is one of the leading 

environment management service providers in the country 
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4 
and is licensed by several state and central government 

departments. 

8. That the Plastic Waste generated at the industrial unit of the 

Answering Respondent is presently being sent for co-

processing to the pyrolysis plant of Tirupati Baalaji Fiberrs 

Private Limited.   

Copy of the Agreement between the Answering Respondent 

and Tirupati Baalaji Fiberrs Private Limited is annexed and 

marked as Annexure-3. 

9. That the fly ash, produced at the industrial unit of the 

Answering Respondent as a result of the manufacturing 

process, is now being utilized in the brick manufacturing 

process, with agreements having been entered into for the 

said purpose between the Answering Respondent and two 

brick kilns, namely Shiva Bricks Field and Bhupendra Singh 

Brick Supply. Earlier, the fly ash generated at the units of 

the Answering Respondent was being disposed through 

dumping, after exercising adequate precautions, at either the 

site owned by the Answering Respondent at Khasra No. 1, 

Village Sikhreda or at Khasra no. 354, Village Nagla 

Buzurga, through an independent contractor.  

10. That the Answering Respondent has also got the No 

Objection Certificates from the Uttar Pradesh Ground Water 

Department [UPGWD], in respect of its four borewells, which 

are valid till 18.01.2027. All conditions of the NOC, including 
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5 
recharge, installation of piezometers, flow meters etc. are 

being fulfilled by the industrial unit of the Answering 

Respondent.  

Copies of the No Objection Certificates, issued by the 

UPGWD in favour of the Answering Respondent, are annexed 

and marked as Annexure-4 (Colly). 

11. That in so far as the contents of the present Original 

Application are concerned, it is respectfully submitted that 

the Answering Respondent is in no manner responsible or 

associated with the unfortunate death of a person which took 

place due to interaction with chemicals dumped at a site 

belonging to the Irrigation Department, situated at Village 

Nangla Bujurg, District Muzaffarnagar. Certain quantities of 

Fly Ash were also found dumped at the site, on top of the 

unknown chemicals, which had gotten mixed with the 

chemicals over time, with grass having also grown over the 

fly ash. FIR No. 193/2022 was registered in relation to the 

incident at Police Station Bhopa, District Muzaffarnagar 

against certain persons, who were suspected of dumping 

chemicals and fly ash at the incident site. It is the cognizance 

of the said incident which has been taken by this Hon’ble 

Tribunal by way of the present Application.  

12. That investigations into the incident revealed that 

around five years ago, several drums containing unknown 

chemicals were stored near the site of incident and 
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6 
subsequent to complaints by the local populace regarding 

the foul smell emanating from the chemicals and the 

resultant irritation in eyes, the drums containing the 

chemicals were buried under the site in question, in the 

presence of administrative and police officials from the very 

same police station, which is now investigating the incident. 

Later on, over the course of time, some fly ash was also 

illegally dumped at the site by someone. Over the course of 

time, the chemicals from the drums had leaked into the site, 

resulting in the unfortunate death of one person and burns 

being caused to two others on 09.07.2022, due to interaction 

with the said chemicals. During investigations, it also 

emerged that the chemicals had been brought to the site 

several years back by one Mr. Anjum from some unknown 

source. 

13. That during the course of investigation, certain 

statements were also made regarding the presence of certain 

paper manufacturing industries, which generate fly ash, 

near the site of the incident and purely on the basis of 

speculation, the names of 3-4 such industries, including the 

Answering Respondent, were mentioned in the case diary by 

the police and certain information was sought from the said 

industries, which was duly provided. In this relation, notice 

dated 05.08.2022, under Section 160 Cr.PC read with 

Section 91 Cr.PC, was issued to the Answering Respondent 

by the police, which was responded to by the Answering 
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7 
Respondent through a reply dated 08.08.2022. Thereafter, 

no communication or clarification has been sought by the 

police from the Answering Respondent. 

14. That the investigation was still underway and was yet to 

be completed, with not a shred of evidence linking the 

Answering Respondent to the fly ash found to be dumped at 

the site of the incident, when UPPCB, without any basis or 

evidence, issued Show Cause Notice dated 09.02.2023 to the 

Answering Respondent, blaming inter-alia the Answering 

Respondent for the incident and directing it to deposit an 

environmental compensation of Rs. 8,08,125/-, treating the 

period of default from 09.07.2022 to 29.09.2022, the date on 

which the fly ash was sent to the TSDF by the UPPCB. 

15. That to the utter shock and dismay of the Answering 

Respondent, immediately after the issuance of the earlier 

notice, another show cause notice was issued by UPPCB on 

11.02.2023, alleging that the Answering Respondent is guilty 

of not having undertaken scientific disposal of chemical 

laden fly ash and directing the Answering Respondent to 

show cause as to why environmental compensation 

amounting to Rs. 1,63,31,250/- should not be imposed on 

it, with the computation this time being done treating the 

period of default as five years, again without any basis or 

without any evidence to substantiate the charge. 

16. That detailed replies to both the Notices were given to 

UPPCB by the Answering Respondent on 04.03.2023, clearly 
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8 
stating that no culpability for the incident could be attached 

to it and that it was not linked to the same in any manner. 

It was also mentioned in the replies that the fly ash generated 

at the unit of the Answering Respondent is disposed of in a 

completely scientific manner, with the fly ash earlier being 

sent for disposal through dumping, after exercising adequate 

precautions, at either the site owned by the Answering 

Respondent at Khasra No. 1, Village Sikhreda or at Khasra 

No. 354, Village Nagla Buzurga, and now being utilised for 

brick manufacturing. It was further pointed out that the fly 

ash generated at the unit of the Answering Respondent does 

not contain any chemical and is completely cooled down 

before being transported out of the unit. 

17. That thereafter, some meetings took place between the 

officials of the Answering Respondent and various 

departments, including UPPCB, and during the meetings 

with the department officials, the Answering Respondent was 

assured that the notice dated 11.02.2023 has been issued 

as a mere formality to demonstrate the activeness of the 

department, with the Answering Respondent being further 

advised that it should deposit the penalty amount imposed 

vide notice dated 09.02.2023 [Rs. 8,08,125/] as there was a 

lot of pressure on the authorities to show that something is 

being done. The Answering Respondent was also told that 

the said deposit will put a quietus to the issue otherwise the 

authorities will pose hurdles in the operation of the 
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9 
industrial unit of the Answering Respondent. Due to the 

constant pressure being exerted by the authorities, the 

Answering Respondent was constrained to pay the amount 

of Rs. 8,08,125/- to the UPPCB, with an assurance being 

given that now the Answering Respondent will be left alone 

and its operations will not be disturbed. 

18. That thereafter, no notice or communication was 

received from the authorities by the Answering Respondent. 

However, in a routine meeting held in January, 2024 with  

UPPCB officials, the Answering Respondent came to know 

that a letter/order/notice dated 20.07.2023 has been issued 

by the Head Office, UPPCB, wherein the Answering 

Respondent had been found liable to pay environmental 

compensation amounting to Rs. 1,63,31,250/- and 

directions had been issued that the same may be deposited 

by the Answering Respondent. The representatives of the 

Answering Respondent were completely taken aback by the 

said information as no such letter had ever been received by 

the Answering Respondent and the Answering Respondent 

was in fact under the impression that all proceedings under 

the earlier Show Cause Notices are already over. The said 

information was also conveyed to the UPPCB officials by the 

Answering Respondent and a copy of the letter was sought 

for, through letter dated 09.01.2024. Thereafter, the 

letter/order dated 20.07.2023 was received by the Answering 
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10 
Respondent from the UPPCB on 30.01.2024, along with 

covering letter dated 20.01.2024. 

19. That the letter dated 20.07.2023 was immediately 

challenged by the Answering Respondent before the Hon’ble 

High Court of Judicature at Allahabad, by way of Writ C No. 

7320 of 2024 and by order dated 06.03.2024, the hon’ble 

High Court has been pleased to set aside the letter/order 

dated 20.07.2023 passed by UPPCB. 

Copy of order dated 06.03.2024 passed by the Hon’ble High 

Court of Judicature at Allahabad in Writ C No. 7320 of 2024 

is annexed and marked as Annexure-5. 

20. That in response to the contents of the Report dated 

11.01.2024 filed by the Joint Committee, the following 

submissions are made on behalf of the Answering 

Respondent: 

(i) It is respectfully submitted that as per CPCB’s own 

stand, the Paper and Pulp Industries have to comply not 

with the effluent discharge norms stipulated in the 

Charter of 2015 but with the norms prescribed under the 

Environment Protection Rules, 1986, as amended from 

time to time. The same was made clear by the CPCB vide 

its letter dated 08.12.2017 addressed to the Member 

Secretary, Uttar Pradesh Pollution Control Board, 

wherein it had been stated by Member Secretary, CPCB 

that the Pulp and Paper Industries may be allowed to 
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11 
meet the effluent discharge standards notified under the 

Environment (Protection) Rules, 1986 and not with the 

norms prescribed in the Charter for Water Recycling and 

Pollution Prevention. The said directive was followed by 

the UPPCB in all the Consents to Operate issued to the 

Answering Respondents, wherein it was indicated that 

the treated effluent shall meet the general and specific 

standards prescribed under the Environment 

(Protection) Rules, 1986.  

A true typed copy of letter dated 08.12.2017, addressed 

by Member Secretary, CPCB to Member Secretary, 

UPPCB, along with copy of original, is annexed herewith 

and marked as Annexure-6. 

(ii) In fact, even in the latest Consent to Operate issued to 

the Answering Respondent by the Uttar Pradesh 

Pollution Control Board on 26.05.2023, in which the 

Charter Norms have been reproduced, reference has 

been made to letter dated 08.12.2017 and it has been 

indicated that in compliance of the said letter of CPCB, 

the industry will follow the effluent discharge standards 

as notified under the Environment (Protection) Rules.  

(iii) Hence, as explained in the following paragraphs, even 

though the Answering Respondent has acted responsibly 

and have installed pollution controlling equipment to 

comply with the norms stipulated in the Charter of 2015, 
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12 
the fact of the matter is that in terms of the clarification 

issued by CPCB, the author of the Charter of 2015, the 

Answering Respondent has to comply not with the 

Charter Norms but with the discharge norms notified 

under the Environment Protection Rules, 1986, which, 

as per the findings of the Joint Committee itself, are 

being complied with by the Answering Respondent. 

(iv) It is stated with full responsibility that the units of the 

Answering Respondent are fully compliant and are 

adhering to the discharge norms [in relation to various 

parameters] notified not only under the Environment 

Protection Rules, 1986 but also the ones specified in the 

Charter of 2015. This is made evident from the reports 

of samples, periodically collected from the units of the 

Answering Respondent and independently tested by 

laboratories having due accreditation. Such testing is 

regularly undertaken by nearly all the industrial units in 

the area as a part of following good business practices 

and also to enable the industrial units to gauge as to 

whether any operational changes are needed in the 

running of the industrial units and further to ensure that 

the units remain compliant with environmental norms. 

It is for this reason that over the last several years, the 

industrial units of the Answering Respondent have been 

subjected to regular inspections by the authorities and 
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13 
on all occasions, the units have been found complying 

with the discharge norms.  

True copies of sample reports of the Answering 

Respondent are annexed herewith and marked as 

Annexure-7 [Colly]. 

(v) Thus, it is respectfully submitted that there appears to 

be some fault which has occurred during the inspections 

conducted by the Joint Committee, either during the 

stage of sample collection or sample handling or sample 

testing, which has led to the samples of all the units, 

where inspections were done, falling foul of the Charter 

Norms. The said apprehension of the Answering 

Respondent is also strengthened by the fact that it is 

extremely unnatural for the samples collected from all 

the industrial units to be conforming with the norms 

stipulated under the Environment Protection Rules but 

falling foul of the Charter Norms. Thus, the Answering 

Respondent earnestly prays to this Hon’ble Tribunal to 

direct that the samples from the ETP units of the 

Answering Respondent may be recollected and retested 

by the authorities with the aid of and in the presence of 

independent agencies, ensuring that the integrity of the 

process of sample collection, sample handling and 

sample testing is fully maintained.  
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14 
(vi) It is also important to highlight that small discrepancies 

can easily occur in reading of parameters like BOD, 

COD, TSS and TDS due to a variety of factors. For 

instance, Biochemical Oxygen Demand (BOD), which is 

the amount of oxygen required for microbial metabolism 

of organic compounds in water, is generally tested 

through either the dilution method or the manometric 

method, with the dilution method being widely accepted 

and prevalent in India. The first step in measuring BOD 

by the dilution method is to obtain equal volumes of 

water from the area to be tested and diluting each 

specimen with a known volume of distilled water which 

has been thoroughly shaken to ensure oxygen 

saturation. After this, an oxygen meter is used to 

determine the concentration of oxygen within one of the 

vials. The remaining vial is then sealed and placed in 

darkness and tested five days later. BOD is then 

determined by subtracting the second meter reading 

from the first. The measurement of the concentration of 

oxygen has to be necessarily made within the first twenty 

four hours for the viability of the test. 

(vii) It is scientifically accepted that the traditional methods 

of determination of BOD and COD have many drawbacks 

and are neither very sensitive nor precise. The BOD test 

is a biological test; dependent on the actions of the 

microorganisms found in the wastewater and, as such, 
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15 
is subject to a number of variations.  These variations 

can be caused by a number of factors, including changes 

in temperature, weather, composition of incoming 

sewage, in-plant operations, and sampling points.  

Results can vary widely from day to day, or even hour to 

hour.  One of the major disadvantages of the BOD test is 

the time lag between the collection of samples and the 

final calculation of results.  This makes the BOD test a 

poor test for determining the extent of pollutants present 

in the sample and any discrepancy in the reading of BOD 

in a particular sample can be attributed to a variety of 

factors like instrument error, improper sample 

preservation and inconsistency in the analytical process. 

(viii) In fact, the CPCB, in its Report of the Performance 

Audit of the State Pollution Control Boards/Pollution 

Control Committees dated 28.08.2019, prepared in 

compliance of orders passed by this Hon’ble Tribunal in 

Original Application No. 95 of 2018, titled Aryavart 

Foundation M/s Vapi Green Enviro Ltd. & Ors., has itself 

recognised that in relation to lab testing, the shortage of 

scientific manpower, procurement delays in 

instruments, equipment and consumables and need for 

quality control are important aspects requiring 

attention. 
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16 
(ix) It is further submitted that the Answering Respondent is 

very conscious of its responsibility to ensure that no 

harm is caused to the environment from their units and 

have hence taken every technological measure to install 

the latest and environmentally friendly machinery and to 

treat the discharged effluents before releasing them into 

the industrial drain. Such an exercise does not only 

make ethical sense but is also in the best business 

interests of the Answering Respondent as the very 

survival of the industrial units of the Answering 

Respondent is dependent on the availability of good 

quality ground water. 

21. That it is also pertinent to mention that there are around 

184 units in District Muzaffarnagar, about whom the 

Answering Respondent is aware of, which manufacture fly 

ash. It will be in the interest of environment if all these 184 

industries are directed to ensure that no fly ash is dumped 

anywhere and is instead utilised in brick-making or at 

cement plants, as has been ensured to be done by the 

Answering Respondent.  

True copy of the list of 184 industries situated in District 

Muzaffarnagar, which generate fly ash, is annexed herewith 

and marked as Annexure-8. 

22. That it is manifestly clear from the above submissions 

that the industrial units of the Answering Respondent are 
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17 
fully compliant and have all the requisite permissions and 

clearances, which are required for its operations. The 

Answering Respondent is also a stakeholder in the 

preservation of environment and adopts all measures so as 

to ensure that no pollution is caused due to its operation.  

23. That in such circumstances, it is respectfully prayed that 

the present Original Application may kindly be disposed of, 

qua the Answering Respondent. 

FILED BY: 

     
[UTKARSH SHARMA] 

  Counsel for Respondent/Bindlas Duplux Limited 
    139, Setalvad Block,  

 Supreme Court, New Delhi-110001  
    Mob:+91-9312061203 

Dated: 11.03.2024            E-mail: utkarsh.sharma7@gmail.com 
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TIRUPATI

IIRUPITIBIII.IJI TIBERRS PRIUIIE IffiIIED
(Formerly Known os : TtRUpATTBAALAJT FTBERRS LrMrrED)

Manafacturers o/; Quality Grade Kraft paper

Regd. 0ffice & works : 9th Km. Bhopa Road, Muzaffarnagar-25l0O1 (u.p) INDIA
Ph. :+91-7500300051, +91-7500300046, E-mail: info.tirupatibalaji@gmail.com

CIN : U2 1000UP199SpTC0 Z 307 q

SUPPTY AqREEMENT

BETWEEN

TirupatiBaalaji Fiberrs private Limited
AND

Bindlas Duplux Limited
THIS SUPPLY AGREEMENT ("Agreement") is made at Muzaffarnagar on 01't day of october,
2A22 (' Effective Date").

TirupatiBaalaji Fiberrc Private Limited,.,a Company incorporated under the Companies
Act, 1955, having its Registered office at 9th Km, Bhopa Road, Muzaffarnagal (U.p.) 251001
hereinafter referred to as "TirupatiBaataji Fiberrs", (which expression shall unless it be
repugnant to the context or meaning thereof, be deemed to mean and include its affiliates,
successors-in- interest and permitted assigns) of the FIRsr PART;

And

Bindlas Duplux Limited having its registered office at 10.6 Km Bhopa Road , Village
Jatmujhera , Muzaffarnagar, 251308 (U.P.) which expression shall, unless repugnant to the
meaning or context thereol include its successors and assigns of the SECOND PART.

TirupatiBaataji Fiberrc Private Limited & Bindlas Duplux Limited shall be individually
referred to as Party and collectively as parties.

WHEREAS

TirupatiBaalaji Fiberrs Private Limited is an entity engaged in the production and
sales of PYRO OIL. TirupatiBaalaji Fiberrs Private limited has the capability,
expertise and experience in using its PYRO OIL manufacturing process by processing
of plastic waste material inr an environmentally-friendly manner.

Bindlas Duplux Limited is undertaking to supply plastic waste (hereinafter referred to
as "Waste"), and is desirous of delivering this waste to the TirupatiBaalaji Fiberrs
Private Limited for its processing.

A.

B.

NOW TT IS HEREBY AGREED AS FOLLOWS:

ANNEXURE-3

TRUE COPY
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t1.

i.

1. Supply and Disposal

Subject to and in accordance with the terms and conditions set forth in this Agreement,
Bindlas Duplux Limited shall deliver the Plastic waste to TirupatiBaalaji Fiberrs private
Limited for processing.

TirupatiBaalaji Fiberrc Prflvate Limited shall process and dispose-of the Waste
delivered by Bindlas Duplux Limited by processing of the plastic waste in its reactor as
per rules'of Plastic Waste Management Rules, 2016 and its subsequent (amendments) in
the rules.

Parties shall carry out monthlly reconciliation of Waste accepted by TirupatiBaalaji Fiberrs
Private Limited.

2 DisposalCertification

Subject to and in accordance with the terms and conditions set forth in this Agreement,
TirupatiBaalaji Fiberrs Private Limited shall issue a certificate to Bindlas Duplui Limited.,
certifiTing the scientific dispjsal of the monthly quantity of plastic Waste delivered by
Bindlas Duplux Limited. and for disposal by TirupatiBaalaji Fiberrs private Limited
at the plant within 10 days the month end supply. TirupatiBaalaji Fiberrs private Limited
shall issue Disposal to Bindlas Duplux Limited.

TirupatiBaalaji Fiberrs Private Limited will issue the waste disposal certificate mentioning the
name of Bindlas Duplux Linlited along with the quantities delivered by Bindlas Ouplux
Limited.

3 Confidentiality
During the term, the
information from either
information so derived
su bcontractors, disclose

4 Terms and Termination:

4.1 Term

in this Agreement,
law. This clause will not to information available in public domain.

; may have access to or obtain certain confidential
. The Parties undertake to maintain confidentiality of

not, either by itself or through its employees, agents or
any third party or use for any purpose other than mentioned
ttre written permission, except as may be required under any

This Agreement shall valid and binding from the date of its execution till two (2)
years of its execution. Parties may mutually agree to extend the period of this
Agreement by such I period as they may deem fit.
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5.2 Termination

5'2'1 This Agreement can be terminated by TirupatiBaalaji Fiberrs private Limited, bygiving 15 days' notice period, on any of the fofiowing jrounds:

I' Any permission is found to have not been obtained or maintained by Bindlas DupluxLimited with respect to collection, supply, storage and delivery of waste
[. Any permission is found to have not been obtained or maintained by Bindlas DuptuxLimited in relation to allowing the delivery and disposal of the retevant plastic waste atTirupatiBaalaji Fiberrs private Limited plant.

5'2'2 Parties may terminate the Agreement after giving a notice in writing of sixty (60)
days to the other Party of its intention to terminate the Agreement.

5 Force Majeure

The Parties hereby agree that in.the event performance, in whole or in pa6 of any
obligation under this Agreement, by any Party hereto, is prevented by circumstances or
events that are beyond the reasonable control of such Party', or by causes against which
the Party could not reasonably make provision (including but not timited to acts of God,
strike or lockout fire explosion, shutdown of TirupatiBaalaji Fiberrs private Limited
Plant for any reason, failure of essential means of transportation or communication,
riots, insurrections, tidal waves, flood, earthquakes, industrial disturbance, inevitable
accidents, war (undeclared or declared), embargoes, blockages, tegal restrictions or
governmental restrictions and the like), pandemic, epidemig the party who is prevented
from performing shall be excused from performing for a reasonable period of time,
taking into account the cause and its duration (or potential duration).

6 Miscellaneous

i. No Waivers

No failure on the part of any Party to exercise, and no delay in exercising; an! right,
power or privilege hereunder shall operate as a waiver thereof or a consent thereto;
nor shall any single or partial exercise of any such right, power or privilege preclude
any other of further exercise thereof or the exercise of any other right, power or
privilege. The remedies provided are cumulative and not exclusive of any remedies
provided by applicable lauv.
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ii. Entire Agreement

This Agreement constitutes the entire agreement between the parties and includes
all promises and representations, express or implied, and supersedes alt other prior
agreements and representations, written or oral, between the Parties relating to the
subject matter hereof. Anything which is not constituted in this instrument is not
part of this Agreement.

iii. Amendments

Any amendment of any provision of this Agreement shall be effective if it is
evidenced in writing ancl signed by both Bindlas Duplux Limited and TirupatiBaalaji
Fiberrs Private Limited.

iv. Further Assurance

Each Party shall promptly take such actions and execute such documents as are
necessary to give full effect to the rights of the other Party contained in and/or
contemplated by this Agreement.

v. Rights Cumulative

The rights, powers, priivileges and
cumulative and are not exclusive of
provided by law or otherwise.

vi. No Partnership

remedies provided in this Agreement are
any rights, powers, privileges or remedies

a. Neither this Agreement nor the performance by the Parties of their respective
obligations under it sharll constitute a partnership, joint venture or any association
of persons between TiirupatiBaalaji Fiberrs Private Limited and Bindlas Duplux
Limited or between TirupatiBaalaji Fiberrs Private Limited, Bindlas Duplux Limited
and any other person.

b. Each Party shall perfornn its obligations under this Agreement as an independent
counter-party and not as an agent, employee or representative of the other party.

vii. Pa rtial Inva lidity/Severability

If any term or provision of this Agreement shall be held to be illegal, void or
unenforceable in whole r:r in part, the term or provision shall to that extent be
deemed not to form part of this Agreement and the enforceability of the remainder
of this Agreement shall not be affected. In that event, the Parties agree to negotiate
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in good faith to reach an equitable agreement, which shall give effect as nearly as
possible to the intention of the parties as set out in this Agreement.

viii. Compli,ance

Bindlas Duplax Limited shall comply with all laws, rules and regulations, in so far as
they are binding upon or affect operations
Bindlas Duplux Limited and TirupatiBaalaji Fiberrs Private Limited shall fully complywith the Plastic Waste Management Rutes 2O1G ("Rules"1 and all ,t.tutory
modifications/amendment thereof, and shall perform its services/obligation, .ni
discharge its duties under this Agreement in accordance with these Rules or any
prescribed guidelines under these Rules or by State Pollution Control Board/Central
Pollution Control Board.

IN wITNEss WHEREOF, the pafties hereto have executed this Agreement as of the day and
year first above written.

For TirupatiBaalaji Fiberrs private Limited

r or Trrupatrbaalaji fpensl4{a€ ti,n,trA

Name: \'f
0uectu

Name:

(Signature &Stamp) (Signature & Stamp)

Wffi

Duplux
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Neutral Citation No. - 2024:AHC:40296-DB

Chief Justice's Court

Case :- WRIT - C No. - 7320 of 2024

Petitioner :- M/S Bindlas Duplux Limited
Respondent :- State Of Up And 3 Others
Counsel for Petitioner :- Ankita Singhal,Siddharth Singhal
Counsel for Respondent :- C.S.C.,Sandeep Kumar Srivastava

Hon'ble Arun Bhansali,Chief Justice
Hon'ble Vikas Budhwar,J.

1. This writ petition has been filed by the petitioner aggrieved of
the order dated 20.07.2023 passed by U.P. Pollution Control Board
whereby the petitioner has been required to deposit environment
compensation to the tune of Rs. 1,63,31,250/-.

2. Learned counsel  for the petitioner made submissions that the
issue raised in the present writ petition is similar to that in Bindals
Paper Mills Limited Vs. State of U.P. and 3 Others in Writ C No.
33443  of  2023 decided  on  10.10.2023,  a  petition  filed  by  the
petitioner's  sister  concern,  wherein  identical  orders  passed  on
20.07.2023 have been caused by this Court  with liberty to pass
fresh orders after providing opportunity of hearing and, therefore,
the present petition may also be allowed in terms of the said order
in the case of Bindals Paper Mills Limited (supra).

3. The submissions made are not disputed by counsel appearing for
the  respondent,  U.P.  Pollution  Control  Board.  In  the  case  of
Bindals Paper Mills Limited (supra) a co-ordinate Bench of this
Court on 10.10.2023 came to the conclusion and directed as under:

"6.  In  our  opinion,  once  the  Show Cause  Notice  had  been  issued  to  the
petitioner and a reply/objections had been filed it was incumbent upon the
respondent no. 3 to advert to and deal with the stand taken by the petitioner
in  its  objections  before  imposing  a  demand  of  Rs.  1,63,31,250/-  towards
Environmental Compensation upon the petitioner. 

7. In view of the above, we set aside the order dated 20.07.2023 passed by the
respondent  no.  3  with  liberty  to  pass  fresh  orders  after  taking  into
consideration  the  objections  of  the  petitioner  and  dealing  with  the  stand
raised therein after due notice opportunity to the petitioner as required under
law. Let the entire measures done within a period of one month from the date
of service of certified copy of the order of this Court. 

8. With the aforesaid observations the writ petition is allowed."

4.  In  view  of  the  submissions  made,  the  petition  filed  by  the
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petitioner is allowed. The order dated 20.07.2023 (Annexure-1 to
the writ petition) is set aside with similar directions as given in the
case of Bindals Paper Mills Limited (supra).

Order Date :- 6.3.2024
N.S.Rathour/A.Prajapati

(Vikas Budhwar, J.)       (Arun Bhansali, C.J.) 

Digitally signed by :- 
NIPENDRA SINGH RATHOUR 
High Court of Judicature at Allahabad
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CENTRAL POLLUTION CONTROL BOARD 
MINISTRY OF ENVIRONMENT, FOREST & CLIMATE 

CHANGE GOVT. OF INDIA 
 

F.NO. B-190193/WQM-II/CPCB/P&P/14212 
        Date: 08.12.2017 
 
To, 
 The Member Secretary,  

Uttar Pradesh Pollution Control Board 
Building No. TC-12V, Vibhuti Khand, 
Gomti Nagar, Lucknow-226010 
 

Subject: Representation received from ‘NCR Paper Mills 

Association’ regarding Charter for Water Recycling and 

Pollution Prevention in Pulp & Paper Industries. 

 
Sir, 
 This is in reference to your letter dated 24.11.2017 on 

above mentioned subject. Pulp and Paper Industries of Uttar 

Pradesh may be directed to comply as per the following 

guidelines: 

(i) The Pulp & Paper Industrial units may be allowed to 

treat the effluent to meet the effluent discharge 

standards as notified under the Environment 

(Protection) Rules, 1986. 

(ii) Only the treated effluent meeting the effluent discharge 

norms notified under the Environment (Protection) 

Rules, 1986 may be allowed to discharge. 

ANNEXURE-6
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(iii) The Pulp & Paper mills manufacturing chemical pulp 

achieve zero black liquor discharge through Chemical 

Recover Process (CRP). 

Yours faithfully, 
Sd/- 

(A. Sudhakar) 
    Member Secretary 
 
 

//TRUE TYPED COPY// 
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Newcon Consuhanls & Laboralories
(GOVERNMENT ApPROVED TESnNG LABORATORTES)

An ISO 9001 :2015, ISO 14001 : 2015, I5O 45001 : 2018 Certified Laboratory

TEST REPORT
TEST REPORT No. NCUED-089109101124 DATE OF REPORT :15t01t2024

Name and Address of customer I Mrs BINDLAS DUPLUX LIMITED (UNIT-|)

10.6 KM, Bhopa Road, VillageJatmujhera, Muzaffarnagar, U.P.-251308

SAMPLING DETAILS

Sample Name

Analysis Start Date
Date of Sampling

Time of Sampling

Sampling Done By

Sampling Description

Sampling Location

Sampling Protocol

-_ 'acking Condition

%"--
Checked by

1. The test report refers only to the particular sample/s submitted for testing and listed parameters.

2. Endorsement of the same is neither inferred nor implied.
3. Laboratory shall maintain the confidentiality of all information related to the samples & test reports.

4. Complainds about this report should be conimunicated within 10 days of the issue date of this report.

s. ifr" i.port f i .ot to be pioduced wholly or in part without prior permission of the Managing Partner. All disputes subject to Ghaziabad iurisdiction.

15t01t2024

NCUED-089/09t01t24

09t01t2024

25tTC

2 Ltr

PVC BOTTLE

EFFLUENT WATER

o9to1t2o24 Analysis End Date

0810112024 Sample lD No.

01:10 PM SamPle ReceiPt Date

NCL EnvironmentalCondition

EFFLUENT WATER AFTER TREATMENT

ETP OUTLET

lS:17614 (P-1)

Sealed

***End of Report***

Sample Quantity

Packing

,TEST RESULT

Page No.: 1 of 1

& LABORATORIES

RemaTKs : BDL. BELOW DETECTION LIMIT

QNa Test Parameterc Unit Test Method Results Soecification As oer CPCB
(Max.)

Inland
sdrface
water

Public Sewer

1 pH lS : 3025 (P-11) 7.17 5.5-9.0 5.5-9.0

Total Suspended Solids OSS) mg/L lS : 3025 (P-17) 26 100 600

3 Bio Chemical Orygen Demand (3

Days at 27'C)

mg/L lS : 3025 (P44) 18 30 350

4 Chemical Orygen Demand (COD) mg/L APHA.522O B 96 250 Not Specified

5 Oil & Grease mg/L lS : 3025 (P-39) BDL(DL-1.0) 10 20

ar lndustrialArea' GHMIABAD - 201 002 (U'P')

m i oi t e ;'g'a t o+so34s, 920550 1 788 | Web site .. www. newconlab. in

E-mait ; newconlab@gmail.com, newconlabfi nance@gmail'com

2
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Newcon Consuhanls & Laborulories
(GOVERNMENT APPROVED TESTING LABORATORIES)

An ISO 9001 :2015, ISO 14001 : 2015, ISO 45001 : 2018 Certified Laboratory

TEST REPORT

fesf nepORT No. NCUED'O88l}gt}lt2l DATE OF REPORT :15101t2024

BINDLAS DUPLUX LIMITED (UNIT.II)

l0.6 KM, Bhopa Road, VillageJatmujhera, Muzaffarnagar, U'P"251308

SAMPLING DETAILS

Sample Name

Analysis Start Date

Date of Sampling

Time of Sampling

Sampling Done By

Sampling Description

Sampling Location

Sampling Protocol

._ acking Condition

ED-088/09/01/24-l

RemarKs: BDL. BELOW DETECTION LIMIT

EFFLUENT WATER

09to112024

08t0112024

01:30 PM

NCL

EFFLUENT WATER AFTE-R TREATMENT

ETP OUTLET

lS:17614 (P-1)

Sealed

TEST RESULT

***End of Report***

Analysis End Date

Sample lD No.

Sample ReceiPt Date

Environmental Condition

Sample Quantity

Packing

1510112024

NCUED-088/09101t24

09t01t2024

25t2'C

2Ltr
PVC BOTTLE

Page No.: 1 of 1

& LABORATORIES

ffiffiH 
$km{

1. The test report refers only to the particular sample/s.submitted for testinS and listed parameters'

2. Endorsement of the same ls neither lnferred nor implied'
i: ;;;;ilry;hari mai"iarn $,e ionfidenttatity of all iriformation related to the samples & test reports'

;: d;pi;iln;6"rt tfris r.po.t t-ttoriJ uJ ioni.rnicated within 10 davs of the issue d"te of this report'

5. The report rs not to be proiri.J*iJrv oiin pirt *rittor$;i;h;;;it;ion ot ilt" Managing Partner. All disputes subject to Ghaziabad Jurisdiction'

S.No Test Parametens Unit Test Method Results Specification As Per CPCB

(Max.)

lnland
surface
water

Public Sewer

1 pH lS:3025 (P-11) 7.32 5.5-9.0 5.5-9.0

2 Total Suspended Solids OSS) mg/L lS : 3025 (P-17) 22.3 100 600

3 Bio Chemical Orygen Demand (3

Days at 27'C)

mg/L lS : 3025 (P44) 16 30 350

4 Chemical Oxygen Demand (COD) mg/L APHA-5220 B 88 250 Not Specified

5 Oil & Grease mg/L lS : 3025 (P-39) BDL(DL-1.0) 10 20

d\ 67

MIABAD - 201 002 (u'P')

rl* i t 
" 

;'ge r o4so34s, gzosso t 7aa I wei si," : wwwnewconlah i n
' 
E- iiii, i.i"ont"u@gr"il.com, newconlabfi nance@gmail' com

7
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*ffigt{qiry sr{rtqnrirun
Central Pulp & Paper Research Institute
lr[kT rn-irn * qrfrrq qd s*{r rfilffiq * uvnsFro FrdTUr * 3tr4
An Autonomous Qrganisation under the Administrative Control of Ministry of Commerce & lndustry Govt. of lndia

tdrffr+8t olfUfuq d olil,if, qfrP-a / Registered under societiesAct)

3ll.:f#1ffi='?,ffiF=&',ffi1 zt zt 
f r z t o

To,

ffiH
ISO 9O(}1 REGISTERED

Date: 06.02.2024

Bindlas Duplux Limited,
'10.6 Km. Bhopa Road,
Vill. Jat Mujheda,
Muzaffarnagar - 251 001

q-dftq
1-

{wr
(iroq tE +.fr)

tflftf, '{-t'gq
vqrfr qre-o t-qT q-fi)E

aq-fid Q-qr yq qqqq f+nq
d;fr'q grfr 1rq E-rrrct sr-J-€utc i{{eTH

q-fl-{q5c

tscc.cpori@qmail.com

frvq :- Effluent S r[if o1 qfuur fu]C t

q-fr-{q,

GrMd tre ricqr Nil dt. 12.01 .2024, A uE{ d N rrn, sq-t-ffi c1+l 01 qftem
\'- RfrC gs qe d r+ied lrf,.-{ t t

i{flr{ qfterq fufC d 6q ffiu grfr qs o-FIvT sl-$rqc ffiaTn, sdrr+g{
(CppRt Saharanpur) o\ so 23,836/- d-q qfteT"r gm. (tsr.nr qBd) RTGS. A ff4q t
cTw dr goT t I grr ir"ilf q qqforo A-d-6 r4cqr t 091123 - 24 ft-{i.a 06.02.2024 GTIwhl

orBqolffi&lrflr{tt 
qqq*

wd.c - 1. tr< ffid
z. fi-q-o w{ so 23,8361-

Err ft-6 trs, frqd rw, $6rfigt-247001(ss.; q-qg

PAPERMILLROAD,HIMMATNAGAR,SAHARANPUR-2470O1(U'P')lNDlA

E{qrq TsqT / Tet. Direct (0132) 2714050, qnTrs {tq'fi(-ffi / Tel. EPABX (0132) 2714053,2714061' 2714062
- t.-rfl{c / website : cppri.res.in, tq-o / e mail : director'cppri@gmail'com

+qfr..Tn.qr$. v*q.fi unSS. ercd +q, dre dreur sos, cryiil 3HIFr6 etr, ftdI - 11ooe2

CPPRI WPRPC Delhi centre, Plot No. 505, Patparganj lndustrial Area, Delhi - 11oo92
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+fiq qqt qi u,rrrq sq{iBm v{snq
Central Pulp & Paper Research Institute
$IRIT rr.cf,R * qrErq qd E+q rr'Trfiq * qflTqfr*, fu'{ur * otrd
An Autonomous 0rganisation under the Administrative Conhol of Ministry of Commerce & lndustry Govt. of lndia

tffit sTfBfrqq d siil,fd qtrfil / Registered under SocietesAct)

TEST REPORT

9_P!EU_c_9c t?021!BJ2
TC8658241 00000006F
29.01.2024

'--Customer Details---'

ffiffi
ISO 9OO1 REGISTERED

Terms & Conditions
- Sample is not drawn by CPPRI, unless otherwise specified' . .

- The iesults enclosed are only related to the sample(s) submitted to us 
.

_ The report is not to be reproduced whoily or i" i;,il,iJ"".""1 og 5g9 
as evidence or otherwise in the court of law and

should not be used i" ,ni 
"o-*rtiiing 

media wiihout special permission in writing from CPPRI -
- ln case of any reconfrrmation of co-ntents of test report is required, please contact the Head, Customer Service Cell

within 15 days of the issue of the report'

- Remnant samples are disposed off after 15 days from date of issue of test report unless otherwise specifiedgo--
Review;ffi-'\s lfr{

,{ilIiFI ' I I

'fr+fr qdtqilo,$N :'';: - i i:l$i mql ftNItt

.'lohdltalim
Sffi*Ef Dtdl$ol il;' :;er' ErvironmullaagffitDr.

Err ft-f, irs, Eqd rrr, HEnngr-247001(s.u.; qrgf,
pApER M|LL ROAD, HTMMAT NAGAR, SAHARANPUR_247O01(U.p.) tNDtA

qrqFl relm / Tel. Direct (0132) 2714050, q&Trs {ffirw / Tet. EpABX (0132) 2714053,2714061.2714062
tfiil{c / website: cppri.res.in,dtel e mait : director.cppri@gmait.com

Bindlas DuPlux Limited,
10.6 Km. BhoPa Road,
Vill. Jat Mujheda,
Muzaffarnagar - 251 001

Customer Name & Address

Nil dated 12.01.2024

Date of ReceiPt of SqrnPlqE
e Details------f n.s1n24 -

eustomer Letlel Xef. X9.--!ry[!-Qe!e

Product /Sa44P_l_q Deqclptlen -
f .l ireateO effluent (Final Discharge) Unit - l,

tueni lfinal Discharge) Unit - ll,

-r_$_grgtqrrBefq igrgg__!g,- .--:: :=-:---=:_Ll: g g *:.-
cPCRi7EMD/rc-lti2r,i

Frpf* Uffi-W
Authorised Signatory

C{. Afil{ \sA
R{t nqu qi hd rrqo -qqtfl"r rr; r t'
Dr.NitinEodlaY
tld tTffi thtry' Eflilonment Managemenl Drv

Forwarded BY

&Y
(SatYa Dev Negi)

Scientist'E- l'&
lnchrage Customer Service Cell

rfifrfi.sTm.€n$.se-qfr sTnff. ftffi A-<, d1.g 1rwy 5s5, Teq-Errq sildrFro et,, kd - ,oo92
CPPRI WPRPC Delhi centre, Plot No. s05, patparganj lndustrial Area, Delhi - .l1oo92

131 - 2468589
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*ffiqWfrq{E6lE sr$€emgtErq

Central Pulp & Paper Research Institute

I. Chemical lesting (pollution &

TBSTRBPORT

Test,Results

Flnvi ronment-Effl uen tAVaste Water)

PageLaboratory Referenc.rN o.
)o

CPPRI/EMDlPg
ULR No.

r VOUJOZ+ I UUUUUUUOI

-

29.01.2024

%

Environment Mana

-

12.01.2024 - t9.01

r-rare oI lssue

ffi
@
@

Test Parameter
Testing Reference

Method

Total Suspended Soia;OSS)

IS 3025 gart-tt1:TOZZ

IS 3025 (Part-tl)..022
total Oissolved Sot lOsltOS;

IS 3025 1ea't-tO; . ZOX

Chemical Oxygen Dernand (COD)

Biochemicat o@
IS 3025 (Part-58) :ZOO1

IS 3025 (Part-441. n23

.."ffi",
do srfuq
ffi{+rl vq sq ilo{fd rlqo .qqt{rq xm h{r,r
Ilohd Salim
j:,entrst.B & Dy. Tmhnical ilanager. Environnrgil Uaratome"t D't

wt!*@
autrrorizeffiI*il7

Gl. i.iirl.i ffi
fitrFmq rq aa*a rrqqr -qqfqiq r*n 1*-n,
Dr. Nitin Endlay
llod & Iodmkf, [nag. Envftonmenl Mamgement Div

---End of'Reporr--

Ec-{ ft-d trs, nqo r.n, qErEqg{-247001(u.v.; fl-gd
pApER M|LL ROAD, HTMMAT NAGAR, SAHARANPUR_247001(U.p.) IND|A

q{qN yereT / Tet. Direct (0132) 2714050, EOTIS {ffi\'fiT / rer. epRex Q132) 2714053,2714061,2714062
tsfftEz / website: cppri.res.in,{i-ol e mail : director.cppri@gmail.com

fisft.err.er$ s-q-qfr.ernfrS frddq, ktrc€w1565, qzqg.{iq sHrFro et{, frd - jloos2
CPPRI WPRPC Delhi Centre, Plot No. 505, Patparganj lndustrial Area, Delhi - 11OOg2

An Autonomous Organisation under the Administrative Control of Ministry of Commerce & lndustry Govt, of lndia

(dmr+el slfBftqq d oi?f,f-d rfi-f( / Registered under SocietesAct)

wmEr{.mffi
ISO 9(}()1 REGISTERED

Unit Value

Sample Code
t3 t4

Pr 7.36 7.59

ng/1. t4 I8

mgll, 1496 1376

nglL t4u 132

mglL r8 I5
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S.No.  Name & Address of Indusrtry  

1.  Aggarwal Duplex & Board Mills Ltd. Bhopa Road  Muzaffarnagar 
2.  Al Noor Export, Jansath road Muzaffarnagar 
3.  Aristo Craft Paper Mills Pvt. Ltd. Meerut Road, Muzaffarnagar 
4.  Bajaj Hindustan Ltd. Bhaisana, Muzaffarnagar. 
5.  Bindals Papers Mills Ltd. Bhopa Road, Muzaffarnagar. 
6.  Bindalas Duplex Ltd, Bhopa Road (Unit-1),  Muzaffarnagar 
7.  D.L.S. Papers Pvt. Ltd., 10Km Meerut Road, Dhaulapul, Begrajpur, Muzaffarnagar 
8.  DDLS Paper Mills, 10th Km. Meerut Road, Begrajpur, Muzaffarnagar  
9.  D.S.M. Sugar Mansurpur, Meerut Road.  Muzaffarnagar 
10.  Disha paper Industris, Jolly road,  Muzaffarnagar 
11.  Galaxy Papers pvt.ltd. Jolly Road, Muzaffarnagar 
12.  Garg Duplex & Paper Mills (P) Ltd. Bhopa Road, Muzaffarnagar 
13.  H.J. Tannery Pvt. Ltd. Jolly Road muzaffarnagar 
14.  I.P.L.  (Formerly Titawi Sugar Complex), Titawi, Muzaffarnagar. 
15.  I.P.L. Sugar Unit Rohana kalan, Muzaffarnagar. 
16.  K.K. Duplex Pvt. Ltd., Jansath road, Muzaffarnagar 
17.  Krishnanchal Pulp & Papers Pvt. Ltd. (Formerly Prime Papers) Jolly Road, 

Muzaffarnagar  
18.  Mahalaxmi Craft & Tissues Bhopa Road, Jansath Muzaffarnagar. 
19.  Meenu Papers (P) Ltd. Bhopa Road Muzaffarnagar 
20.  Orient Board & Paper Mill Pvt. Ltd. Jansath Road, Muzaffarnagar 
21.  Parijat Paper Mills, Ltd., Bhopa Road, Muzaffarnagar 
22.  Genus Papers & Boards Ltd., (Formerly N.S. Papers Ltd.)  Jansath Road (Unit-2),  

Muzaffarnagar 
23.  Shakti Craft & Tissues, Jansath road, Muzaffarnagar 
24.  Shakumbari Pulp & Paper Bhopa Road,  Muzaffarnagar 
25.  Shri Bhageshwari Paper Mills (P) Ltd., Bhopa Road Unit-1 Muzaffarnagar 
26.  Siddheshwary Ind. Pvt. Ltd., Jansath Road, Muzaffarnagar 
27.  Sidhbali Papers mills Ltd,)Bhop Road, Muzaffarnagar 
28.  Silver Tone Pulp & Paper (Unit-2)  Bhopa Road, Muzaffarnagar. 
29.  Silvertoan Paper Ltd.  (Unit-1)  Bhopa Road,  Muzaffarnagar 
30.  Silvertoan Paper Ltd. (Unit-2) 16Bhopa Road,  Muzaffarnagar 
31.  Sir Shadi Lal Distillery & Chemical Works, Mansoorpur Muzaffarnagar 
32.  Shri Veer Balaji Paper Mills (Formerly Sita Paper Mill) Bhopa Road, Muzaffarnagar 
33.  Suyash craft & papers ltd., Velhana, Muzaffarnagar 
34.  S.K. Paper  Mills Pvt. Ltd. (Formerly Taj Papers) Jolly road, Muzaffarnagar 
35.  Tehri Pulp & Papers Ltd. Bhopa Road (Unit-1) Muzaffarnagar 
36.  The Ganga Kisan Sahkari Chini Mills Ltd., Morna, Muzaffarnagar. 
37.  Tikaula Sugar Mills Ltd. Tikaula 
38.  Tikola Distillery,Tikola, Muzaffarnagar. 
39.  Tirupati Balaji Fibres Ltd. Bhopa Road, Muzaffarnagar 
40.  Triveni Engg. Industries Ltd. Bilaspur, Jolly Road, Muzaffarnagar. 
41.  Indian Potash Ltd. Distillery Unit Rohana Kalan, Muzaffarnagar  
42.  Triveni Engg. Industries Ltd. Khatauli Muzaffarnagar. 
43.  Uttam Sugar Mills, Khaikheri, Muzaffarnagar. 
44.  A.R. Metal Works, Begrajpur, Muzaffarnagar 
45.  Akash Metal Industries, Begrajpur, Muzaffarnagar 
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46.  Aman Metal Works, Begrajpur, Muzaffarnagar 
47.  Bharat Metal Works, Begrajpur, Muzaffarnagar 
48.  Entire Battery Industries, Begrajpur, Muzaffarnagar 
49.  Hasan Metal Works, Begrajpur, Muzaffarnagar 
50.  J.S. Industries, Begrajpur, Muzaffarnagar 
51.  Shadab Metal Works, Begrajpur, Muzaffarnagar 
52.  Shree Metals Work, Begrajpur, Muzaffarnagar 
53.  Taj Metal Works, Begrajpur, Muzaffarnagar 
54.  Samyam Industries, Begrajpur, Muzaffarnagar  
55.  PSR Metals Pvt. Ltd., Begrajpur, Muzaffarnagar  
56.  Aadi Enterprises, K-24, UPSIDC, Industrial Area, Begrajpur, Muzaffarnagar  
57.  Feroz Metal Works, Begrajpur, Muzaffarnagar  
58.  Om Metal Industries, Vill. Khanjapur, Budhana Road, Muzaffarnagar  
59.  Indo Asian Alloys Industries, Vill. Meerapura, Shamli Bypass Road, Muzaffarnagar  
60.  S.K. Steels, Vill. Jaroda, Meerut Road, Muzaffarnagar  
61.  Shree Jee Metals, Budhana Road, Khanjapur, Muzaffarnagar  
62.  Sai Metal, L-1, L-2, L-3, Industrial Area Begrajpur, Muzaffarnagar  
63.  P.V. Mart Pvt. Ltd., Plot No. 8, Vill. Mustafabad, Muzaffarnagar  
64.  Indian Recycler, Vill. Wajidpur Kawali, Jansath, Muzaffarnagar  
65.  MLR Foods Pvt. Ltd., Barla-Tajpur Gurjar Road, Vill. Barla, Muzaffarnagar  
66.  Khatauli Metal Udyog, Vill. Ladpur, Jansath Road, Khatauli, Muzaffarnagar  
67.  S.S. Metal and Allied Industries, Begrajpur Industrial Area, Muzaffarnagar  
68.  Suja Metals, G-6, Industrial Area, Begrajpur, Muzaffarnagar  
69.  ISGEC Heavy Engg. Ltd. (Formerly - U.P. Steel) Nara, Muzaffarnagar 
70.  Magma Industries, Muzaffarnagar 
71.  Rati Pushp Intermediates Pvt. Ltd., Jansath Road, Muzaffarnagar  
72.  Saral Chemtech LLP, Jansath Road, Muzaffarnagar  
73.  Jain Processors, D-1, Industrial Area Begrajpur, Muzaffarnagar  
74.  Noor Fashion, K-19, UPSIDC Industrial Area, Begrajpur,  
75.  Prince Metal & Alloys, Vill. Hussainpur Bopara, Near Begrajpur, Muzaffarnagar  
76.  Aarya Metal Industries, J-11, Industrial Area Begrajpur, Muzaffarnagar  
77.  M/s. EZ Waste Recycling, Khasra No. 38, Village Sardhan, Budhana Road, Khatauli, 

Muzaffarnagar  
78.  M/s. Muzashi Recyclers Pvt. Ltd., Vill. Hussainpur Bopara, Near Begrajpur, 

Muzaffarnagar  
79.  PV Mart Pvt. Ltd., Plot No. 8, Vill. Mustafabad, Muzaffarnagar  
80.  Vasuka Metals, Vill. Budhana Bangar, 4th Km. Stone, Tehsil Budhana, M.Nagar  
81.  Heera Enterprises, Vill. Naseerpur, Muzaffarnagar  
82.  Amba Shakti Steel (Rolling Div.), Meerut Road, Jaroda, Muzaffarnagar 
83.  Apollo Rubbers, Industrial Area, Muzaffarnagar  
84.  Avadh Alloys Pvt. Ltd., Meerut Road, Muzaffarnagar 
85.  Baba Bar & Angle Pvt. Ltd., Meerut Road, Muzaffarnagar   
86.  Baranala Steel Industries Ltd. (Furnace & Rolling Mill)  Meerut Road, Muzaffarnagar 
87.  Bharat Steel Rolling Mill (Unit-1), Meerut Road, Muzaffarnagar  
88.  Bhawani Chemicals Industries, Rana Chowk, Shamli Bypass Road, Muzaffarnagar  
89.  Deepak Ceramics Pvt. Ltd., Meerut Road, Muzaffarnagar 
90.  Durga Ispat  Pvt. Ltd.  Meerut Road, Muzaffarnagar  
91.  Eagle Foundary, Tigri, Khatauli, Muzaffarnagar   
92.  Everest Refractories Pvt. Ltd., Meerut Road, Muzaffarnagar 
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93.  G.K. Carbon Pvt. Ltd. Industrial Area, Begrajpur, Muzaffarnagar   
94.  G.S. Rollers, B-3, Begrajpur, Muzaffarnagar 
95.  Gulshan Polyoles Ltd., Jansath Road, Muzaffarnagar 
96.  Gurudev Engineering, Meerut Road, Khatauli, Muzaffarnagar  
97.  Jai Ambey Chemical Industries, Vehlana, Muzaffarnagar   
98.  Khatauli Rubber Industries, Begrajpur, Muzaffarnagar   
99.  Mansoorpur Refractories Pvt. Ltd. Ghasipura, Muzaffarnagar   
100. M.R. Refractories Pvt. Ltd. (Formerly Muzaffarnagar Refractories Pvt. Ltd.) Meerut 

Road, Muzaffarnagar   
101. Nayan Ispat & Alloys Pvt. Ltd.  Vehlana, Muzaffarnagar  
102. Om Casting, Meerut Road, Muzaffarnagar 
103. Petrochem Specialities, Meerut Road, Muzaffarnagar  
104. R.K. Chemicals, Meerut Road, Begrajpur, Muzaffarnagar   
105. Radhey Metalloys (I) Pvt. Ltd. Meerut Road, Muzaffarnagar  
106. Rana Ceramics Product India Pvt. Ltd., Meerut Road, Muzaffarnagar 
107. Rana Steels India Ltd., Meerut Road, Muzaffarnagar  
108. RPS Chemical Industry, Bhopa Road, Muzaffarnagar   
109. S.M.R. Ispat Pvt. Ltd., Sujru, Arihant Road, Muzaffarnagar  
110. Sarvottam Rolling Mills Pvt. Ltd., Meerut Road, Muzaffarnagar   
111. Shivoham Industries (Formerly Doon Industries) Bhandura, Jat Mujhera, 

Muzaffarnagar   
112. Shree Ji Reclaiming Pvt. Ltd. Meerapur, Jansath, Muzaffarnagar   
113. Shri Balaji Enterprises, Bhandur, Jolly Road, Muzaffarnagar   
114. Shri Bhawani Steel Rolling Mills, Rainbow Lane, Muzaffarnagar   
115. Shri Jai Balaji Steel Rolling Mills Ltd., Muzaffarnagar  
116. Shri Parasnath Refractories Pvt. Ltd., Meerut Road, Muzaffarnagar 
117. Shri Satguru Metalloys Pvt. ltd., Meerut Road, Muzaffarnagar   
118. RSW Steel Pvt. Ltd. (Formerly Shri Siddhbali Steels Ltd.) 7th Km. Bhopa Road, 

Muzaffarnagar  
119. Shri Shiv Nandi Dairy Products Pvt. Ltd. Muzaffarnagar 
120. Shridhar Fertilizers, Jansath Road, Muzaffarnagar   
121. Surya Chemicals, Vill. Khaikheri, Muzaffarnagar   
122. Swaroop Rolling Mills Ltd., Salarpur, Jansath, Muzaffarnagar   
123. Swastik India, Meerut Road, Muzaffarnagar   
124. Swastik Udyog, Industrial Estate, Muzaffarnagar   
125. Tara Techno Machines, Roorkee Road, Muzaffarnagar 
126. Tehri Iron & Steel Casting Ltd., Meerut Road, Muzaffarnagar  
127. Ujjwal Casting, Roorkee Road, Muzaffarnagar  
128. Vaishno Steel Pvt. Ltd., Industrial Estate, Meerut Road, Muzaffarnagar 
129. Vardhman  Ceramics & Refractories Pvt. Ltd., Vehlana, Muzaffarnagar 
130. Vehlana Steel & Alloys Pvt. Ltd. Meerut Road, Vehlana, Muzaffarnagar  
131. Vishvaratan Fefractories Pvt. Ltd., Meerut Road, Muzaffarnagar  
132. Chakradhar Chemicals, Begrajpur, Muzaffarnagar 
133. Arihant Agriculture Implements, Khatauli, Muzaffarnagar   
134. Bansal Industries Corporation, Industrial Estate, Muzaffarnagar   
135. Mittal Vessels Pvt. Ltd., Bhopa Road, Muzaffarnagar   
136. New Eagle Agro Industries, Madh Road, Tigai, Khatauli, Muzaffarnagar   
137. Raghupati Synergy Pvt. Ltd., Vill. Shernagar, Jansath Road, Muzaffarnagar   
138. Shakumbari Expo Impo, Bhopa Road, Muzaffarnagar   
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139. Technocast, Vill. & P.O. Pinna, Muzaffarnagar   
140. Tirupati Cylinders, Bhopa Road, Muzaffarnagar   
141. Sai Globe Packaging, Industrial Area Begrajpur, Muzaffarnagar  
142. Swastic Udyog, C-12, Industrial Estate, Muzaffarnagar  
143. Shri Balaji Process, Vill. Alipur Aterna, Tehsil Budhana, Muzaffarnagar  
144. Aman Rolling Mills, Vill. Sandhawali, Muzaffarnagar  
145. Diamond Pyrolysis, Vill. Sandhawali, Muzaffarnagar  
146. Tejas Rasayan Pvt. Ltd., Vill. Jat Mujhera, Bhopa Road, Muzaffarnagar  
147. MMD Green Energy Solution, Jansath Road, Vill. Shernagar, Muzaffarnagar  
148. Kisan Agro Industries, Vill. Vehalana, Meerut Road, Muzaffarnagar  
149. Mahie Green Earth Product, Vill. Nara, Meerut Road, Muzaffarnagar  
150. ARG Rubber Processed Oil Industries, Vill. Shernagar, Jansath Road, Muzaffarnagar  
151. Triveni Pyro Fuels, Sohjani Road, Vill. Kutubpur, Muzaffarnagar  
152. J.D. Enterprises, C-37, Industrial Area, Begrajpur, Muzaffarnagar  
153. Shubh Rolling Mills, Vill. Suzru, Rainbow Road, Muzaffarnagar  
154. National Gold Rolling Mill, Vill. Salarpur, Meerapur Road, Muzaffarnagar  
155. Mahalaxmi Enterprises, Bhopa Road, Vill. Makhiyali, Muzaffarnagar  
156. Shakumbari Enterprises, Vill. Bahadurpur, Muzaffarnagar  
157. Rudhra Enterprises, Vill. Ukawali, Tehsil Budhana, Muzaffarnagar  
158. Lakshmi Industries, Vill. Tisang, Tehsil Jansath, Muzaffarnagar  
159. Shri Tirupati Enterprises, Vill. Bannagar, 8th Km. Saharanpur Road, Muzaffarnagar  
160. Kohinoor Manure Factory, Vill. Shekhupura, Khatauli, Muzaffarnagar  
161. B & B Sons Co., Vill. Goyla, Tehsil Budhana, Muzaffarnagar  
162. Vinayak Industries, Vill. Shernagar, Jansath Road, Muzaffarnagar  
163. Lakshmi Enterprises, Arihant Road, Sujru, Muzaffarnagar  
164. Jai Mateshwari Steels, Rainbow Lane, Meerut Road, Muzaffarnagar  
165. Dakini Health Foods, 9th Km. Bhopa Road, Muzaffarnagar  
166. Bimal Ceramics Pvt. Ltd. Vill. Vehlana, Meerut Road, Muzaffarnagar  
167. Goel Dyechem Pvt. Ltd., 7th Km. Bhopa Road, Vill. Makhiyali, Muzaffarnagar  
168. Brothers Enterprises, Budhana Road, Vill. Pinna, Muzaffarnagar  
169. Shri Durga Industries, Vill. Vehlana, Shamli Bypass Road, Muzaffarnagar  
170. Wintex Industries, A-7, Industrial Estate, Meerut Road, Muzaffarnagar  
171. Bharat Rolling Mill, Vill. Talda, Salarpur Road, Muzaffarnagar  
172. Ram Potash Pvt. Ltd., Vill. Shernagar, Jansath Road, Muzaffarnagar  
173. Alisha Enterprises, Vill. Sikhreda, Jolly Road, Muzaffarnagar  
174. Dev Enterprises, Vill. Salarpur, Meerapur Road, Muzaffarnagar  
175. Ravi Pestochem Pvt. Ltd., 9th Km. Jansath Road, Vill. Shernagar, Muzaffarnagar  
176. ASV Reclaiming LLP, Vill. Talda, Jansath Road, Muzaffarnagar  
177. Navkar Agriculture Industries, Tabita Road, Opp. Cheetal Grand, Khatauli, 

Muzaffarnagar  
178. Shree Agro Industries, Vill. Mubarikpur Tigai, G.T. Road, Muzaffarnagar  
179. Zaidi Rubber Industries, Vill. Shernagar, Jansath Road, Muzaffarnagar  
180. Shri Banke Bihari Enterprises, Vill. Salarpur, Muzaffarnagar  
181. Swarup Rolling Mills Ltd., Vill. Salarpur, Jansath Road, Muzaffarnagar  
182. Ramdoot Rolling Mills, 6.5 Km. Stone, Meerut Road, Muzaffarnagar  
183. Ramnamah Fertilizers LLP, Vill. Shernagar, Jansath Road, Muzaffarnagar  
184. Agrotech Marketing Co., 7.4 Km., Jansath Road, Muzaffarnagar  
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